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   IN THE COURT  OF  PRINCIPAL  SESSIONS  JUDGE,  REASI           

        ( Through virtual mode ) 

_______________________________________________________________ 

Bail no.19/Res.                                                                                                                            

Date of Inst.: 13.05.2020                                                                                                           

Date of Order: 15.05.2020 

1.Suram Singh S/O Paras Ram 
   2.Raj Kumar S/O Paras Ram Both Residents of Village Judda (Reasi) 
           
    (Applicants ) 

                        Versus   

       Union Territory y of J&K through                                                                                                                                  
SHO   Police  Station, Arnas.          (Non-applicant) 

 

Mr. Gulshan Singh Ld. Advocate  for the  applicant.                                                                                        
Mr. R.B Bandral, Ld.P.P  for  the UT of J&K.        

In the  matter of :-    Application  for grant o f Anticipatory bail.        

_______________________________________________________________ 

 ORDER       

  1.     The instant anticipatory bail application has been filed by the above 

said applicants under Section 438 of the Cr.P.C, through their counsel, 

seeking bail in anticipation of their arrest, through virtual mode, who are 

stated to be allegedly involved in offences U/S 48(a) (e) and 50 Excise Act. It 

has been averred in the application that accused persons/applicants herein 

have been arraigned as accused persons without any reason and on false 

basis as nothing has been recovered from them and also one of the co-

accused has been already bailed out by the jurisdictional Magistrate.  This 

application was deferred  for consideration for report of the police which has 

been submitted and prosecution has filed also objections.  

2. Heard rival arguments and also perused the necessary record 

indispensable for the just disposal of this bail application produced  before 

me through virtual mode. The accused persons alongwith another accused 

person are allegedly involved in case FIR no. 30/2020  for the commission of 

offences U/S 48(a) (e) and section 50 of  Excise Act as they were found 

manufacturing illegal liquor for the sale to the locals illegally after taking 

advantage of Covid-19 lockdown. From the police report involvement of the 

accused persons/applicants herein has prima facie been  established and the 

accused are  indulging in the manufacture of  illegal liquor which is 

manifestly against the public interest and also against the guidelines to be 

followed during the lockdown. The accused/applicants herein  have given 

damn to the virulent Corona virus  and are  bent upon to destroy the health 

of local  poor people by selling the illegal liquor, the composition of which is 
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also not scientifically proved for public consumption and furthermore they 

have absconded and gave slip tactfully to  investigation, so  do  not  deserve 

the exceptional jurisdiction of this court to avoid custodial investigation for  

manufacturing the health hazard. Consequently, their bail application is out 

rightly rejected. Copy of this bail order be forwarded to Incharge Police 

Station/I.O concerned through ld. PP and also to ld. counsel for the 

applicants  for information.  

      

Announced                                                                                                          
15.05.2020. 

                  ( Kamlesh Pandit )       
                                                                                  Principal Sess ions  Judge     

                   Reasi JK 00078 
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